[10 August, 2006] RAJYA SABHA

The House then adjourned at thirty-three minutes
past twelve of the Clock.

The House reassembiled at two of the clock,
MR. CHAIRMAN in the Chair.
RULING BY THE CHAIR

Rejection of Shri Natwar Singh's privilege motion against Prime
Minister, Dr. Manmohan Singh

MR. CHAIRMAN: Hon. Members, | have received a notice, dated
the 4th August, 2006, from Shri Natwar Singh, wherein he has stated,
inter alia, that within a few minutes of the submission of the Pathak
Commission's Report to the Prime Minister the main findings of the Report
were made available to the media; that the Report had neither been shown
to him nor a copy of it was laid on the Table of Rajya Sabha. He has,
therefore, requested that under Rule 188 of the Rules of Procedure and
Conduct of Business in Rajya Sabha, he be allowed to raise this matter
of breach of privilege of the House.

As the House is aware, Justice R.S. Pathak Inquiry Authority was
appointed by the Government on the 11th November, 2005. The
Government laid the Report of this Authority, along with Action Taken
Report, on the table of the House on the 7th August, 2006. The Report of
the Authority had been presented to the Government on the 3rd August.
it is sad as well as unfortunate that some contents of the Report came to
be known to the media that very day. It would have been appropriate and
desirable that when Parliament was in session, no part of the Report
should have become public before it was presented to Parliament. This
is definitely a serious matter which needs to be looked into_and
investigated. However, this matter, though very unfortunate and
deplorable, does not involve the question of any breach of privilege of
the House. Past precedents in similar cases also lead me to reach the
decision that this matter does not constitute any breach of privilege of
the House. | accordingly hold that the said notice is not admissible. Now,
Special Mentions.

SHRI YASHWANT SINHA (Jharkhand): Sir, before you take up
Special Mentions, | would like to submit that | had given a notice to raise
a issue during the Zero Hour, which you had permitted to raise.
(Interruptions)
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MR. CHAIRMAN: Zero Hour is over. (Interruptions)

off e e At (FRER) : 98 Wi fFa a1 (JEym)..

SHRI SANTOSH BAGRODIA (Rajasthan): Zero Hour is over.
(Interruptions)

‘ SHRI V. NARAYANASAMY (Pondicherry): Zero Hour is over.
(Interruptions)
oft deire SrTRfEAT: 39X wen € &, Zero Howr is over. ..(S8YH)..

Mo g TN Tea it A e R dafda w2

..(5Za).. | am making a request to the Chairman. Who are you to give
the ruling? (Interruptions? '

oft wvrafa: aa Afsw .. (BEER).. | will deal with him. (Interruptions)

sft gerde famgr: ) =0 e 82 L (Coraar).. L (SHEgM)., A 95T W
& S 9ed €L ()., | a5 1 9l aen 0 9@ | L (EYH).. 1%
T Hae €2 ' 29 Wied @ 99 L (SHag™).. 9% WeA TEl g
. (SRR

MR. CHAIRMAN: Please take your seats. (Interruptions)

sft 7yrefa feen: gg ez 0 & fag <@l &) .(oHaumA).. s ose &
¥ syon wugy w¢ ¥ fE 3 S wEh &t gL ()., | Sed 9 1 w0
1 ..(=gmar).. # mad &g #1 W §) Who are they to decide? I8 ¥4
T §2 .. (SEa)..

sft dare \prEfeE: 4t 3¢ | (sEam).. 99 9 R e we?
..(T_NA).. FaA AY T A2

sft wvmyfar: a9 Afswi .. (Haur).. He is talking to me. (Interruptions)
Please take your seats. (Interruptions)

SHRI YASHWANT SINHA: Who are they to give the ruling?
(Interruptions)

oft Qe e SnwRganerar: W, A S qEy SSr 9 €, 9% U wew w1y
- .. (mad)..
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st gurafa: sy Afeg @ a1 .. (AR).. 3 13 @ 9 .. (|Aur)..

st T @ AT uRg wihme @ oga oft T 33 awa?
.(SauE)..

st grefa: w0 $E W F aM? .. (WAuH),. # augar § fe I TR o
T, AT A ) S I3 Qe A IS A4 L (Y.

ot He TR STEAITOEN: WY, T WU A THEHT 9rE g o )
..(5qaY)..

ot awrafy: =l | wg 7t & wwan) . (FAum)..

SHRI S.S. AHLUWALIA: Sir, it is a matter of national importance.
(Interruptions) it is a matter of national security. (Interruptions) It is a
matter of swabhimaan of India. (Interruptions)

sft quTafi: o% 3w &) ..(TEaA)., 9 8, 9 8 .. (SHaaT)., og qR
wa g, w7 1t d) . (saam)..

e T A stgrl (o) : Wt Aed Aveer wiZa @ ¥ L (emaam).. wh
fed Uiy vee + 1 .. (oEam)..

off TR e e W, TR U % UF Togd @ WY g ww R
iR 7 fean T, swwt aw e 6 I3 awd §2 L (sEam)..
ol e g (Satieet) W, Ee e w1 O s e v et
o 8 1. (Eym).,

ot |ty : 30 ghm .. ()., A8 g g .. (o)., v e
A @ Ffife ). (saayT)..

sft T TR srweATeET: W, 9% U e w1 g ) L (omam) .

it wvrafy: wE fime 3 g wifsg, @& e 98 giaw .. (samure).. e
Wt g wifarg ) . (SEym).. i gag T, afecars § g vogd dvw e @
w1y forg e A fada fean . (oqman).. 38 e & g oftfire . (sqaam).. 38
wey ¥ WA Hifew fer ar fie § S siva d 33 | . (JUYT),. Y FW A
g .. (eqau™)..

ot R QR STgEIieraT: e w1 A gy . (SAUYTH).. HS 98 W A
m? .. (SHEv)..
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st wymafa: sfaw € .. (FEaE)..

SPECIAL MENTIONS — (Contd.)
MR. CHAIRMAN: Shri K. Kamraj. ..(Interruptions)..

SHRI JANARDHANA POOJARY: Sir, | was called in the morning.
..(Interruptions).. Sir, it was my Special Mention.

MR. CHAIRMAN: Okay.

Concern over huge backlog of cases in various
courts in the country—(Contd.)

SHRI JANARDHANA POQUJARY: Sir, it is stated that 1.62 crore
cases are pending-in different courts, of which 1.18 crore are pending in
magisterial courts. Thousands of people are said to be languishing in
various jails awaiting trials. Such gigantic backlog is primarily attributed
to the woeful lack of judicial officers at various levels. Poor infrastructure
and facilities in the courts further compound the situation, which is more
pathetic at the district level courts. It calls for concerted effort from all
concerned to find a solution to the gigantic problem.

The excruciating delay in settlement of court cases is a matter of
great concern to the litigants as also to the Judiciary and the Government.
Cases filed decades ago still remain to be settied. Though the people
have not lost hope in the Judiciary and its ability to render justice, a sensg
of despondency nevertheless takes over and lends credence to the age-
old adage, 'justice delayed, justice denied.’ '

A beginning should be made by improving the infrastructural facilities
in all courts. Towards this objective, the Centre should allocate, at least,
Rs. 3000 crores. The Bar Associations, the Judiciary and the Government
should endeavour to hasten the process of litigation. The Government
could consider setting up fast track courts and introducing enhanced
working hours or shift system at all courts.

All this is to be done for sustaining the hope and confidence of the
people in these temples of justice.

[MR. DEPUTY CHAIRMAN IN THE CHAIR]
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